Central Adpministrative Tribunal
Principal Bench, New Jelhi.

O 1987/94

New Lelhi this the 3rd Lay of October, 1994.

Hon'ble Mr.Justice 3.K. Bhaon, V:.ca«-a}f\;;gm*q(d)
Hon'hle iMr. Be.N. Jhoundiyal, Member( A)

shri Ho Ram,
=/0 3h. B3hagwana
*L/o \l'bzlpur,
Fig ';x. 1y

Jla tt. dvjnsre. . Applicant

¥

(thraugh sh.3.P.3inthe & She3.0. 3upta, counsel)

versus

is Union of India,
£ar

through the aecretarvy,
Ministry of Hailways
Hailway Board,

fiatl thﬁﬁﬂ,

New welhi=1,

2. The General Manzger,
Northern Railway,
3aroda Hous e,

- New Lelhim]l,

3. Thﬁiiivx.ﬁaiquy Manager,

Northern Bailway,

.wOViaasad ivn. ,

fioradabad ,(U#),
4. The Fermanent Jday Inspector,

Northern Hallway,
Bijnore(U. P, j.

3 hf_‘ﬁ."k( .y \L)
delivered by Hon'ble Mr.Justice 3.K.Zhaon, V.C.{(J)

The prayers in substance are that
the order terminating the Sefvices Gfrth@
applicant may be Quashed and the respondents
may be aLrectaa to regularise his services 35 ¢
permanent employee,

~

2 in pParagraph @ of the G4, it is ssserted
that the services of the applicant were terminated
with effect from 21.03.1874. Thus, the cause of

action accrued to the applicant before this Tribunal
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/
/

Sem Do}
came into existence. 4n application, seeking
cond onation of delay has 2150 been filed, Ve

are not satisfied that the explanation offered

for comdoing the delay is sufficient. No explanation

is forthcoming as to what the petitioner was doing
since 1974. The first prayer must be rejected as
pbarred by time. S0 far as the second relief

s concerned, it is applicant's own case that he
worked with the respordents only for 109 days.

It is stated by the learned counsel that though
the applicant did not work for 120 days, he was
assured that his name woulc be included in the

Live Casual Register. @2 are ungble to accept

9 this version. NO Sseh aSSurance can be given by

y any officer Pkeing contrary to law. Even if such

an assurance is given, it doces not Bind the
4

respondents.

o]

3. in the result, there i3 no substance

in the application amd it is rejected summarily.

[o n 42t %ﬂug |
( B.ilrhoundiyal ) ( 3.Kson )

Member( A) Vice Chairman.




